Action Taken Report in the OA No. 621/2019 titled as Resident Welfare
Association (Regd.) Vs State of Haryana & ors.

The complaint has been made in the Hon'ble NGT regarding
unauthorized and polluting yarn manufacturing factories which are
established in Sector- 18, Haryana Sahari Vikas Paradhikaran, Panipat
without obtaining any consent to establish and consent to operate from the
Haryana State Pollution Control Board (HSPCB). These illegal yarn
manufacturing units have also not obtained the permission from Central
Ground Water Authority (CGWA) for extraction of ground water. It has been
mentioned in the complaint that these illegal factories also discharge their
toxic effluent with the help of tankers, into Irrigation Canal No.2 of Panipat
City emerges in the holy River Yamuna. It has been alleged that these
industries are categorized as Red Category industries which are grossly
polluting industries which have been discharging environmental pollutants

directly into the ambient air and water, having potential threat to cause
adverse effect on the soil, water and air quality.

The said matter OA No.621 of 2019 was listed before Hon'ble National Green
Tribunal on 10.10.2019 and the operative part of Order at Para No.7 that
none of the 9 operating units has obtained permission from CGWA for
extraction of ground water therefore closure action by sealing the borewell
of these units shall be taken by CGWA. The letter for initiating action
against these units has been issued to CGWB by Nodal agency. At Para No.3
it is further directed that certain steps have been taken for recovery of
compensation on ‘Polluter Pays’ principle. The action taken may also include

compensation recovered by the State PCB for the illegal drawl of ground
water.

The pointwise reply of the directions is given as under:-

1. That HSPCB has already written a letter to CGWA vide letter
No.HSPCB/PR/2019/1846 dated 13/09/2019 (copy enclosed as
Annexure 1) in reference to this letter. CGWA has requested to
District Magistrate, Panipat to initiate action against the violating units
and sealing of borewells of said units immediately vide letter
No.4(172)A-CGWA/NWR/S&1/2019-09 dated 02/01/2020 (copy
enclosed as Annexure 2).

2. That District magistrate, Panipat has constituted a team for the sealing
of borewells/tubewells which were operating without permission of
CGWA consisting of SDM, Panipat, Regional Officer, HSPCB, Panipat,
Joint Director, DIC, Panipat and Hydrologist, CGWA, Karnal vide
Endst.No.119/MB dated 21/01/2020 (copy enclosed as Annexure 3).

i
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3. | That the borewells of the violating units has been sealed

27/01/2019 by the team and the Environmental Compensation has
been levied on the sald units. The detail is given as under:-

The brief detalled of the units as mentioned In the complaint are given

in table below:
Table 1 .
Sr.|Name | Present |Status |Category |Status of [ Action
No | of unit | operatin |of and ground taken
. g status |polluti |status of | water
ng consent | permissi
activity | to on
operate
from
HSVP
1. | M/s The unit is | No Green Permissio | Borewell
Longwal | operating | dyeing category. |n from | sealed on
Spinning | at present | and Consent to | CGWA 27/01/20
Mill, site. bleachin | operate applied on | 20
Sector- g obtained 13/09/20
18, activity | by the | 19 but not
Panipat done by | unit. obtained
the unit
2. [M/s The unit is [ No Green Permissio | Borewell
Looms operating |dyeing |category. |n from | sealed on
Knots, in the | and Consent to | CGWA 27/01/20
Sector- |name of | bleachin | operate applied on | 20
18, Looms g obtained 13/09/20
Panipat |and Knots | activity | by the | 19 but not
done by | unit. obtained
‘ the unit
3. |M/s The unit is | No Green Permissio | Borewell
Geeta operating |dyeing | Category.. |n from | sealed on
Spinning | at site and Consent to | CGWA 27/01/20
Mills, bleachin | operate applied on | 20
Sector- g obtained 13/09/20
18, activity | by the | 19 but not
Panipat done by | unit. obtained
the unit
4, |M/s The unit is | No White The Borewell
Ashoka |operating |dyeing |category. |tubewell |sealed on
Spinning | in the | and Consent to |installed |27/01/20
Mill, name of | bleachin | operate but not in | 20
Sector- | Aarav g not use.
18, industry. | activity |required Permissio
Panipat done by n from
the unit CGWA
applied on
13/09/20
19 but not
obtained
5. |M/s The unit is | No Green Permissio | Borewell
Bhartiya |operating |dyeing |category. |n from | sealed on
Spinning | at site. and Consent to | CGWA not | 27/01/20
Mill, bleachin | operate | obtained |20
Sector- g not
18, activity | obtained
Panipat done by
the unit
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Permissio m

6. | M/s Lord | The unit Is | No Green from | sealed on
shiva | operating \dyeing | Category. |0 o0 15701/20
spinning | In the [ and Consent to | C ned | 20
Mil, name  of | bleachin | operate obtaln
Sector- | DSP g not
18, Handloom |actlvity |obtalned
panipat done by

the unit

7. |M/s The unit Is | No Not fall In| Permissio Borleﬁelcl)n
Kaushaly | operating dyelng |any n from | sea e1 s
a In the | and category | CGWA not|27/01/
woollen | name  of | bleachin | of the | obtained | 20
Mill, Kanahlya |g Board.

Sector- | enterprise |activity |Consent to

18, s and S K |done by | operate

Panipat | Traders the unit | not
required

8. |M/s The unit is | No The unit is | Permissio | Borewell
Saraswa |operating |dyeing |engaged in|n  from | sealed on
ti in the | and knitting CGWA not | 27/01/20
woollen | name of | bleachin | process obtained | 20
Mill, Birmi g . |which is
Sector- |internatio |activity |not
18, nal done by | covered
Panipat the unit | under

consent
manageme
nt of the
Board,

9. | M/s Jyoti [The unit is | No Orange Permissio | Borewell
Spinning | operating dyeing | category n from | sealed on
Mill, in the | and (Washing | CGWA 27/01/20
Sector- | name bleachin | and applied on | 20
18, Sawan K|g servicing 10/09/20
Panipat | Motors activity | of 19 but not
(Sawan | private done by | automoble | obtained
K limited the unit | ). Consent
Motors ' to operate
private obtained
limited by the
operati unit.
ng at
the
existing
site)

That the Environmental Compensation has been levied on the said
units. The detail is given as under:-

The brief detailed of the units as mentioned

in the complaint are given
in table below:
Table 1
Sr. | Name of unit |Use of | Status of | Status of
No. ground Environmental deposition of
water Compensation Environmental
Compensation
1. |M/s  Longwal | Domestic Imposed by | Recovery of
Spinning  Mill, | use District Magistrate, Environmental
SecFor-lB, (5m3/day Panipat vide | compensation is
Panipat already N0.441/MB dated Under process
submitted 20/02/2020 of

o
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in report) |Rs.6,96,800/-
attached as
Annexure-4
M/s Looms | Domestic | Imposed by | Recovery of
Knots, Sector- | use District Magistrate, Environmef‘tal.
18, Panipat (2.5m3/da | Panipat vide | compensation is
Y already | No.442/MB dated | Under process
submitted 20/02/2020 of
in report) Rs.3,48,400/-
attached as
Annexure-5
M/s Geeta | Domestic Imposed by | Recovery of
Spinning Mills, | use District Magistrate, | Environmental
Sector-18, (2m3/day | Panipat vide | compensation is
Panipat already No.450/MB dated | Under process
Ssubmitted 20/02/2020 of
in report) | Rs.2,78,720;-
3 attached as
‘ Annexure-6
M/s Ashoka | Domestic Imposed by | Recovery of
Spinning Mill, | use District Magistrate, | Environmental
Sector-18, - (Im3/day | Panipat vide | compensation is
Panipat already N0.444/MB dated | Under process
submitted 20/02/2020 of
in report) Rs.1,39,460/-
attached as
' Annexure-7
M/s  Bhartiya | Domestic Imposed by | Recovery of
Spinning  Mill, | use District Magistrate, | Environmental
Sector-18, (1m3/day Panipat vide | compensation is
Panipat already No.443/MB dated | Under process
submitted 20/02/2020 of
in report) Rs.1,30,320/-
attached as
‘ Annexure-8
M/s DSP | Domestic Imposed by | Recovery of
Handloom (In | use District Magistrate, | Environmental
the premises of (2m3/day Panipat vide | compensation is
Lord Shiva already No0.446/MB dated | Under process
Spinning  Mill), | submitted 20/02/2020 of
Sector-18, in report) Rs.2,60,640/-
Panipat attached as
Annexure-9
M/s Kaushalya | Domestic Imposed by | Not deposited.
woollen Mill, | use District Magistrate,
Sector-18, (2m3/day | Panipat vide
Panipat already N0.445/MB dated
submitted | 20/02/2020 of
in report) Rs.2,78,720/-
attached as
Annexure-10
M/s Saraswati | Domestic |Imposed by | Recovery of
woollen Mill, | use District Magistrate, Environmental
Sector-18, (3m3/day | Panipat vide | compensation is
Panipat already No0.449/MB dated | Under process
submitted | 20/02/2020 of
in report) Rs.4,18,080/-
attached as
Annexure-11
M/s Jyoti | (i)Domesti Imposed by | Recovery of
| Spinning _ Mill, | ¢ use | District Magistrate, Environmenta|

¥
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compensation Is

r" -18 0.5m3/da | Panipat vide

Fsg‘c't;;t ' 5) : No.447/MB dated Under process
(sawan K| (i)Industrl 20/02/2020 of
Motors al use | Rs.8,76,719/- for
private (6.5m3/da | Industrlal use and
limited y already | vide No.448/MB
dated 20/02/2020

operating at submitted
the existing [Inreport) |of Rs.69,680/- for
domestic use

site . as
attached as
]

Service
Station) Annexure-12

That the unit mentioned as. M/s Jyoti Spinning mill is operating in the

name of M/S Sawan K Motors Pvt Ltd engaged in sale and services of
Hyunda cars. The unit has obtained consent to operate from HSPCB. The
- unit is covers under orange category and requires to be shifted from the

said location within 2 years from the date of notification of ULB i.e

20.07.2016. But now the unit has closed its polluting activity at site. Only
the sale point: has:been ‘provided at site presently The Environmental
compensation has already been imposed on the unit and the bore well of
the unit has already,beenk seal, The unit has already obtained the license
from Municipal Corporation, Panipat, the copy of the license issued by the
Municipal corporation is enclosed as Annexure -13, In view of above no
further action is required to be taken in this regards .
That the Borewells of the sald units mentioned in Sr.No. 1 to9
" +has already been sealed and Environmental Compensation has
also been imposed on the said units. The recovery of the amount

of the Environmental Compensation is under pracess.

\
WPl LR | 5 ‘
ceet RPN YT .
« S
oMy e NS @ » fee "
M 4§ S 1 v, N

(Shailender Arora)

Regional Officer, HSPCB, Panipat
-t
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T — HARYANNA S;‘;\T:EPOLLunoN CONTROL BOARD
S SCO NoO. CTOR-2
’\‘# Ph. - (0180) “73’03"' Tolefax - 20649551: :;lm':l]lnllﬁ;..lufuw:ﬂpiﬁ-r
No Hspcapr2019/ [ yé Dated /-5/7//7
FTMS

= The Regiaonal Director,

Central Ground Water Authority,
North-west Region, 3-B, Sector-27-A
Chandigarh

(nitiating action against the units mentioned in O A No 621/2019 ttled as Resdent

Welfare Association (Regd.) Vs State of Haryana & ' N o
National Green Tribunal, New Delhi. " °re pending befors e Fen o

w;
c
=

Kindly refer to subject noted above, it is intimated that units mentioned in the complaint
" was visited on 21/08/2019 and 22/08/2019 by the team in compliance of order dated 05/08/20189 in the
OAl No.621/2019 titled as Residents Welfare Association (Regd.) Vs State of Haryana During the
inspaction it was found that the units mentioned in the complaint has not obtained the required permission

from CGWA for extraction of ground water. The list of the units is given as under:

1 M/s Longowal Spinning Mills, Sector-18, Panipat.

2 M’s Loom Knits, Sector-18, Panipat

3 M/s Geeta Spinning Mills, Sector-18, Panipat

4 ' M/s Ashoka Spinning Mills, Sector-18, Panipat

5 M/s Parkash Woollen Mills, Sector-18, Panipat presently working as unit M/s Pratham Textile

Sector-18, Panipat

& M/s Bhartiya Spinning Mill, Sector-18, Panipat

7 | M/s Lord Shiva Hand Spinning Mill, Sector-18, Panipat presently working as unit M/s DSP
. Handloom, Sector-18, Panipat

5 Mis Kaushalya woollen Mills, Sector-40, Panipat

e | M/s Saraswati woollen Mills, Sector-40, Panipat

' M/s Jyoti Spinning Mills, Sector-18, Panipat presently working as unit M/s Sawan K. Motors Pvt

{Ltd., Sector-18, Panipat
f the above, kindly initiate the action against the said violating unis in

g, _4'0

In view 0O

accordance with law.
It is submitted for your kind information & further necessary action, please

DAJAS é:bove

|
\
‘\

; Regional 8fﬁler,

éV HSPCB, Panipat

l AR a8 I
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Speed post/e-mail
N GOVERNMENT OF INDIA
pPhone : 0172-5021960-61-86 Central Ground Water Board,
Fax | 0172-2639500 o North Western Region,
Email  rdnwr-cgwb@nic.in Bhujal Bhawan, Plot # 3-B,

Sector 27-A, Madhya Marqg,
Chandigarh — 160 019

Dated: ¢, , \u\\’) o) O

No. 4(172)A-CGWA/NWR/S&1/2019- (¢ - .

To n
The Deputy Commissioner | /
City Magistrate ‘
First Floor

Mini Secretariat, Panipat ([
Haryana-132103
Wl 1

Sub: Initiating action against the units mentioned in O.A. No. 621/2019 titled as Residential
Welfare Association (Regd.) Vs State of Haryana & ors pending before the Hon'ble

R — National Green Tribunal, New Delhi.

-(‘

Ref: No. HSPCB/ PR/ 2019-1846 Dated 13.09.2019 (encl)
Sir,

Please refer to this office letter even numbered dated 09/10/2019 and the order of Hon'ble NGT
dated 10.10.2019 (Annexure 1) regarding O.A. No. 621/2019 titled as Residential Welfare Association
(Regd.) Vs State of Haryana & ors pending before the Hon'ble National Green Tribunal, New Deini
through which you are requested to seal the tubewells located in the premises mentioned in the report
of the committee so constituted as none of the 09 (Sr. No. 1,2,3,4,56,7,8,9 as per para 7 on Page
no. 11 of the committee report) industries has obtained permission from CGWA for extracting Ground
water. It is further clarified that six industries have applied for NOC from CGWA for extracting the
ground water (List enclosed at Annexure-ll). As these industries have applied for NOC afier the
Hon'ble NGT passed the orders for sealing of the tubewells located in these industries, you are
requested to seal the tubewells located in all these nine industrial complexes.

In view of the above, it is pertinent to mention that you have been authorized by CGWA
(Annexure lll) to initiate action against industries that are extracting ground water illegally and that all
the tubewells being used by these industries may be sealed with immediate effect until further order

from Hon'ble NGT. Action Taken report in this matter may please be filed before the Hon'ble NGT
Yours faithfully,

J

(S.K. Mohiddin), Sr.Hg
For Regional Director

Copy tor
'j% The Regional Officer,, Haryana State Pollution Control Board, SCO No. 55, Sector -25,
HUDA , Panipat, Haryana
2. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar House, Man Singh

Road, New Delhi-110011 c ‘i '\}7/‘1 \wr
& )
(S.K. Mohiddin), Sr-Hg
For Regicnal Director
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¢ ORDER

Awvwexuhre - e

The Regronal Director. Central Ground Water Board, Chandigarh Tias
onveyed the order of hon'ble NGT regarding sealing of tubewells in ten industrics
srnatued at sector-18 and sector-40 namely (1) Mis Loongowal Spinning Mills.
Sector- 18, P:llli[)lll. (2) M/s L.oon Kniis. Sector 18, Panipat (3) NS Greeta Spimning
Vbl Sector-18, Panipat (4) Mis Ashoka Spinning Nulbe sccton I8, Pampat (39
Parkash Woollen Mills. Sector 18, Panipat presently working as unit Mos Textiie,
Sector 18, Panipat (6) M/s Bhartiya Spinning Mills, Scctor 18, Panipat (7) M's Lord
Shiva Hand Spinning Mill, Sector 18, Panipat presently working as unit M's DSP
Handloom, Sector I8, Panipat (8) M/s Kaushalva woolen Mills, Sector <40, Panipat (Y)
Vs Saraswat woolen Mills, Sector 40. Panipat (10) Moy Jyot Spinning Mills, Sector
tos Pamipat presently working as unit Mrs Sawan K. Notors v, Lid. Sector 1N,
Panipat in Panipat which are running without required permission from Central
Crround Water Authority for extraction ol ground water.

\ committee of the following OfTicers is hereby constituted for scaling ol

the wbewells that are runing without permission ol COW A 1 sect - 18 and sector-40,

Panipat.
L SDNL Panipat Chatrperson
2 RO, HSPCB, Panipat Member Secretary
3 Joint Director, DIC, Panipat Member
1. Hydrologist, CGWA, Karnal Member
;'.,:, l
Distriet Magistrate,
Panipat.
I 'nst No. /9 'MB Dated CRJ//C///Q‘)UQO

A copy s torwarded to following for information and necessary action
. Regional Director, Central Ground Water Board. Chandiearl
SDM. Panipat. '
RO HSPCB. Panipat.
Lo Jomt Director, DIC, Panipat
3. Hydrologist, CGWA, Karnal

‘wd D

t

District Magistrate,

Panmipat. &
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ORDER

n'ble National Green Tribunal (NGT) has issued dirqctyons on
10/10/2\%/?32?18t?{e Fr:woatler of OA No0.621/2018 titled as Resident ngfam Associations Vs
State of Haryana to impose Environment Compensation fovr the illegal drawl of groun;j
water & closure action by sealing the borewell of these units shall be taken by CGWA
and the action taken may also include compensation recovered by the State PCB for
the illegal drawl of ground water.

Whereas the matter regarding levy of compensation on thg units involving .m
illegal extraction of ground water was examined by the HSPCB, Panipat and calcufz(;tf;d
on the basis of prescribed formula in OA No.327 of 2018 as per the report dated
26/06/2019 of CPCB in which the concerned District Magistrate has been authorized to
levy the compensation for the illegal withdrawal of ground water.

Whereas, vide letter No. HSPCB/PR/2020/3216 dated 29/01/2020 sen.t to this
office by the Regional Officer, Panipat, whereby the Regional Officer has submitted this
office the details of calculation methodology of levy of Environmental Compensation.
The base year for the calculation has been taken from 15.04.2015 i.e. notification
issued by CGWA for obtaining permission for withdrawal of ground water.

Whereas, the environment compensation is calculated on the basis of above
formula in case of the unit M/s Longwal Spinning Mill, Sector-18, Panipat Rs.6,96,800/-
and levied on the unit for the illegal draw! of ground water.

Whereas the unit M/s Longwal Spinning Mill, Sector-18, Panipat is hereby
directed to deposit the amount of Rs.6,96,800/- to the HSPCB, Panipat within 15 days
to avoid further legal action for the said violations.

ol -

= ¥ i District Magistrate-cum-

{ o : Prescribed Authority as
RO : per report of CPCB dated
QS 29/06/2019, Panipat

Endst.No. 440 Mmn Dated 2 ¢.02.2225

A copy of the above is forwarded to the following for information & further
necessary action, please.

g The Regional Officer, HSPCB, Panipat
2. The Regional Director, Central Ground Water Board, North W
No.3A, Sector-27B, Chandigarh.

) M/s Longwal Spinning Mill, Sector-18, Panipat through Sh. Bal Krishan, Director

est Region, Plot

’ V
District M&gistrate-cum-
Prescribed Authority as
., Perreportof CPCB dated
'+ 7 28/06/2019, Panipat
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ORDER

Whereas. Hon'ble National Green Tribunal (NGT) has issued directions on
10/10/2019 in the matter of OA No.621/2018 titled as Resident Welfare Associations V/s
state of Haryana to impose Environment Compensation for the illegal dr wi of grow?\
water & closure action by sealing the borewell of these units shall be taken by CG
and the action taken may also include compensation recovered by the State PCB for
the illegal drawl of ground water.

Whereas the matter regarding levy of compensation on the_ units involving In
llegal extraction of ground water was examined by the HSPCB, Panipat and calculated
on the basis of prescribed formula in OA No.327 of 2018 as per the report..dated
26/06/2019 of CPCB in which the concerned District Magistrate has been authorized to
ievy the compensation for the illegal withdrawal of ground water.

Whereas, vide letter No.HSPCB/PR/2020/3216 dated 29/01/2020 sen_t to th;s
office by the Regional Officer, Panipat, whereby the Regional Officer has ~ubmitted 1h|s
office the details of calculation methodology of levy of Environmental Compengatuon.
The base year for the calculation has been taken from 15.04.2015 i.e. notification
issued by CGWA for obtaining permission for withdrawal of ground water.

Whereas, the environment compensation is calculated on thfe basis of above
formula in case of the unit M/s Geeta Spinning Mills, Sector-18, Panipat Rs.2,78,720!/-
and levied on the unit for the illegal drawl of ground water.

VWhereas the unit ii/s Geeta Spinning Mill, Sector-18, Panipat is hereby directed
to deposit the amount of Rs.2,78,720/- to the HSPCB, Panipat within 15 days to avoid
further legal action for the said violations.

r“ ‘ !
District Magistrate-cum-
Prescribed Authority as
per report of CPCB dated

‘ 29/06/2019, Panipat
Endst.No. 48D (M R Dated 2o, K ©®2 , 2820

A copy of the above is forwarded to the following for information & further
necegsary action, please.

1 The Regional Officer, HSPCB, Panipat

2 The Regional Director, Central Ground Water Board, North West Region, Plot
No.3A, Sector-278, Chandigarh.
\ 3~ M/s Geeta Spinning Mill, Sector-18, Panipat through Sh. Yashpal. Director

District MaLi‘stralU-cum

Prescribed“Authority as
/ per report of CPCB dated
29/06/2019, Panipat
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ORDER

Whereas, Hon'ble National Green Tribunal (NGT) has issued directions on
10/10/2019 in the matter of OA No.621/2018 titled as Resident Welfare Associations V/s
State of Haryana to impose Environment Compensation for the illegal drawl of ground
watel & closure action by sealing the borewell of these units shall be taken by CGWA
and the action taken may also include compensation recovered by the State PCB for
the i*gal drawl of ground water.

Whereas the matter regarding levy of compensation on the units involving in
illegal extraction of ground water was examined by the HSPCB, Panipat and calculated
on the basis of prescribed formula in OA No.327 of 2018 as per the report dated
26/06/2019 of CPCB in which the concerned District N.agistrate has been authorized to
levy the compensation for the illegal withdrawal of ground water.

Whereas, vide letter No.HSPCB/PR/2020/3216 dated 29/01/2020 sent to this
office by the Regional Officer, Panipat, whereby the Regional Officer has submitted this
office the details of calculation methodology of levy of Environmental Compensation
The base year for the calculation has been taken from 15.04.2015 i.e. notification
issucct by CGWA for obtaining permission for withdrawal of ground water.

\Wherzas, the environment compensation is calculated on the basis of above
formula in case of the unit M/s Loom & Knots, Sector-18, Panipat Rs.3,48,400/- and
levied on the unit for the illegal drawl of ground water.

Whereas the unit M/s Loom & Knots, Sector-18, Panipat is hereby directed to
deposi e amcunt of Rs 3,48,400/- to the HSPCB, Panipat within 15 days to avoid
further legal action for the said violations.

<d /-
District Magistrate-cum-
Prescribed A thority as
per report of CPCB dated
29/06/2019, Panipat

f-ndst No. L{q e /HE B Dated 2 0/1 /l O)LD

A copy of the above is forwarded to the foilowing for information & further
necessary action, please.
A+~ The Regional Officer, HSPCB, Panipat
2. The Regional Director, Central Ground Water Board, North West Region, Plot
No.3A, Sector-27B, Chandigarh.
3. M/s Loom & Knots, Sector-18, Panipat through Sh.Ashish Mahta, Partner
9053002507

)
District l\/égistrate—cum-
Prescribed Authority as
per report of CPCB dated
29/06/2019, Panipat
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ORDER

0/ 'Wher'eas. Hon'ble National Green Tribunal (NGT) has issued directions on
- 072019 in the Matter of OA No0.621/2018 titled as Resident Welfare A: sociations V/s
Slate of Haryana to impose Environment Compensation for the illegal drawl of ground
waler & closure action by sealing the borewell of these units shall be taken by CGWA

ﬂ“d.the action taken may also include compensation recovered by the State PCB for
the illegal draw| of ground water.

. Whereas the matter regarding levy of compensation on the units involving in
llegal extraction of ground water was examined by the HSPCB, Panipat and calculated
on the basis of prescribed formula in OA No.327 of 2018 as per the report dated
26/06/2019 of CPCB in which the concerned District Magistrate has been authorized to
levy the compensation for the illegal withdrawal of ground water.

Whereas, vide letter No.HSPCB/PR/2020/3216 dated 29/01/20. 7 sent to this
office by the Regional Officer, Panipat, whereby the Regional Officer has submitted this
office the details of calculation methodology of levy of Environmental Compensation.
Ihe base year for the calculation has been taken from 15.04.2015 i.e. notification
Issuad by CGWA for obtaining permission for withdrawal of ground water.

Whereas, the environment compensation is calculated on the basis of above
formula in case of the unit M/s Ashoka Spinning Mills, Sector-18, Panipat Rs.1.39.360/-
and levied on the unit for the illegal drawl! of ground water.

Wiereas the unit M/s Ashoka Spinning Mills, Sector-18, Panipat is hereby
directed to deposit the amount of Rs.1,39,360/- to the HSPCB, Panipat within 15 days
to avoid further legal action for the said violations.

/,:-;}if PN o S|~

VA SN AN District ~ Magistrate-cum-
I/ 55 )\ Prescribed Authority as
=1 /11’,',; per report of CPCB dated
\ A\ Seid 29/06/2019, Panipat

F.ndSl,No' u qq/HE % '_‘:~;{rr\,_/'~s§."/'.:". .';J Dated 2(_',) 1/)02/0

A copy of the above is forwarded to the following for information & further

\;&stary action, please.
+ The Regional Officer, HSPCB, Panipat
2.

The Regional Director, Central Ground Water Board, North West Region, Plot
No.3A, Sector-27B, Chandigarh.

M/s Ashoka Spinning Mills, Sector-18, Panipat through Sh. Prince Mangla,
Partner, Mob.98961-05601.

3.

B
) il District %agistrat.e-cum-
& /0 Prescribed Authority as
' per report of CPCB dated
;7 29/06/2019, Panipat
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Whereas, Hon'ble N

10/10/2019 in the ,:S::tklb National Green Tribunal (NGT) has issued directions on
State of Haryana to i ©r o OA No.621/2018 titled as Resident Welfare Associations V/s
water & Clg)(‘YILretqclio?]”:,(;m t;wuowment Compensation for the illegal drawl of ground
p N . sealing the borew ;

and the action taken may J rewell of these units shall be taken by CGWA

_ also include com i B f
the illegal drawl of ground water. pensation recovered by the State PCB for

Where
legal extr
on the b
26/06/20
levy the

as the matter regarding levy of compensation on the units involving in
a_cllon of ground water was examined by the HSPCB, Panipat and calculated
asis of prescribed formula in OA No.327 of 2018 as per the report dated
19 of CPCB in which the concerned District Magistrate has been authorized to
compensation for the illegal withdrawal of ground water.

| Whereas, vide letter No.HSPCB/PR/2020/3216 dated 29/01/2020 sent to this
off!ce by the Regional Officer. Panipat, whereby the Regional Officer has submitted this
office the details of calculation methodology of levy of Environmental Compensation.
The base year for the calculation has been taken from 15.04.2015 i.e. nofification
Issued by CGWA for obtaining permission for withdrawal of ground water.

Whereas, the environment compensation is calculated on the basis of above

formula in case of the unit M/s Bhartiya Spinning Mills, Sector-18, Panipat Rs.1,30.320/-
and I2vied on the unit for the illegal drawl of ground water.

Whereas the unit M/s Bhartiya Spinning Mill, Sector-18, Panipat is hereby
direcied to deposit the amount of Rs.1,30,320/- to the HSPCB, Panipat within 15 days
to avoid furlther legal action for the said violations.

T MAG oS-
Vs qj?f;"‘_ﬁ:, District Magistrate-cum-
foaf R\ Prescribed Authority as
({Di\ ‘?: 12 per report of CPCB dated
\+\ S ) 29/06/2019, Panipat

P
/

SR 2 /) Do)o
End?tNo u L‘S/Mg Dated _- [ /

A copy of the above is forwarded to the following for information & further
action, please. _
ne?f??s_??é Regional Officer, HSPCB, Panipat |
v he Regional Director, Central Ground Water Board, North West Region, Plot
2. T 3A, Sector-27B, Chandigarh. | |
N(/J' B’hartiya spinning Mills, Sector-18, Panipat through Sh. Sunil Kumar,
M/s

> partner, Mob.90504-59000

~

District M”aéistrate-cum-
Prescribed Authority as

per report of CPCB dated
29/06/2019, Panipat

o |
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Wherea .
1()‘/10/2019 in t?\‘e i]On ble National Green Tribunal (NGT) has issued directions on
S1al€ of Hgpy oo nater of OA No.621/2018 titled as Resident Welare Associations V/s
water & Closure acti 'Mmpose Environment Compensation for the illegal drawl of ground

'on by sealing the borewell of these units shall be taken by CGWA

3nd the acti
i Ion ta :
the illegag drawl O:(SL‘OLTE;Y also include compensation recovered by the State PCB for
na water.

Wher
: eas : _ R :
illegal extraction tohfeg matter regarding levy of compensation on the units involving in

on the pagig of round water was examined by the HSPCB, Panipat and calculated
26/06/2019 of CppreS.Crlbec_i formula in OA No.327 of 2018 as per the report dated
levy the o CB in which the concerned District Magistrate has been authorized to

Pensation for the illegal withdrawal of ground water.

office b\;VhtifeaRS. vide Iet?er No.HSPCB/PR/2020/3216 dated 29/01/2020 sent to this

officalife det egional Offlce_r, Panipat, whereby the Regional Officer has submitted this

The IS, etails of calculation methodology of levy of Environmental Compensation.

ssuett year for the calculation has been taken from 15.04.2015 i.e. notification
y CGWA for obtaining permission for withdrawal of ground water.

Whereas, the environment compensation is calculated on the basis of above
formula in case of the unit M/s DSP Handloom (in the premises of M/s Lord Shiva),

Se?tor—‘IB, Panipat Rs.2,60,640/- and levied on the unit for the illegal drawl of ground
water.

Whereas the unit M/s DSP Handloom (in the premises of M/s Lord Shiva)
Sector-18, Panipat is hereby directed to deposit the amount of Rs.2,60,640/- to the
HSPCB, Panipat within 15 days to avoid further legal action for the said violations.

AT T
/o =40\ istrict  Magistrate-cum-
I~/ S8 \p\ Prescribed Authority as
(é” i GRLA| per report of CPCB dated
o\ D ) 29/06/2019, Panipat
Endst.No. Ly G/WE i”,\f-’?’}‘»—' Dated ﬂ’/) //) 00

A copy of the above is forwarded to the following for information & further

necessary action, please. -
w4~ The Regional Officer, HSPCB, Panipat |
2' The Regional Director, Central Ground Water Board, North West Region, Plot

Sector-27B, Chandigarh. |
3 :\\J/I(/)s'sg’SP Handloom (in the premises of M/s Lord Shiva), Sector-18, Panipat

through Sh. Sunil Kumar, Partner, Mob.90504-59000

District \!flggistrate-CLlnw-
Prescribed Authority as
¢ per report of CPCB dated

29/06/2019, Panipat

Scanned with CamScanner
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Whereas .

-,)n,|‘:";"‘"l‘|“'n 'nil(":l‘(l:h) National _Groon Tribunal (NGT) has issued directions on
atate of Marvana m‘ in‘ ! “f QA Np G21/20 lgl litled as Rm‘.ldunt qufnre Associations V/s
W & Closure .t Poso t.uwunnumn( Compensation fo.r the illegal drawl of ground
nd the ey NCHON by sealing the borewell of these units shall be taken by CGWA
: Uon t.“\ﬂl] ”‘il\'

me logal g also include compensation recovered by the State PCB for
HETEATArawl of groung waltor,

() 10

Nheroas e
fegal ‘\‘\\::‘l't‘th‘\n t";” matter regarding lovy of compensation on the units involving in
on the basis of phﬁlﬂ‘tlud‘ :v;um‘ was examined h); the Hr)SPCB. Panipat and calculated
50672019 of CF-‘CB‘:{\ l“’thki ‘Iik\tl'mll{d Il‘l Q/\ Nq.df‘? of 4{18 as per the rep'srt. dac}ed
levy the compensati, Mich the concerned District Magistrate has been authorized to

pensation for the illegal withdrawal of ground water.

Whereas, vide
office by the R
offve the det

\ lotter No HSPCB/PR/2020/3216 dated 29/01/2020 sent to this
cglonal Officer, Panipat, whereby the Regional Officer has submitted this
ails of calculation methodology of levy of Environmental Compensation.

he base year for the calculation has been taken from 15.04.2015 i.e. notification
ssued by CGWA for abtaining permission for withdrawal of ground water.

\\'_‘l"t‘ﬂ-\. the environment compensation is calculated on the basis of above
formula in - case of the unit M/s Kaushalya Woollen Mill, Sector-40, Panipat
™. N T0 -.';

Rs 278,720/~ and levied on the unit for the illegal drawl of ground water.

Whereas the unit M/s Kaushalya Woollen Mill, Sector-40, Panipat is hereby

directed to deposit the amount of Rs.2,78,720/- to the HSPCB, Panipat within 15 days
o avold further legal action for the said violations.

. </
OV M4 District ~ Magistrate-cum-
AP IRNONY Prescribed Authority as
2, WY \o per report of CPCB dated
A o e 29/06/2019, Panipat
EnastNo. U S/Ng e Dated 2 0/2 ))0»)——(’

A copy of the above is forwarded to the following for information & further
Necessary action, please. ‘
A Tl’?c,e Regional Officer, HSPCB, Panipat
2. The Regional Director, Central Ground Water Board, North \West Region, Piot
No.3A, Sector-27B, Chandigarh. |
3. H\S' K"-auchalya Woollen Mill, Sector-40, Panipat through Dr. Rakesh Bansa!

Qwner. o
{5{1[“ /’“jf‘\-’[ﬂ Distric; Magisf.rate-mm—
& - Prescribed Authority as
CPCB dated
?{/3 /‘3, per report of CPCB cdated

29/06/2018, Panipat
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’-‘,/ ORDER

Whereas ,
10/“1/20;‘82:‘]“5{0 H‘?” F’lf? National Green Tribunal (NGT) has issued directions on
Stal6 of Harqu llnn‘llm of OA Np.621/2018 litled as Resident W(_:Ifaro Associations V/s
atel & Clos SUES ‘0. Impose El)Vlronmunl Compensation for the illegal drawl of ground
we ure action by sealing the borewell of these units shall be taken by CGWA

the ' -
and.nﬁ ?Ctlon taken may also include compensation recovered by the State PCB for
the il€9al drawl of ground water.

| Whereas the matter regarding levy of compensation on the units involving in
illegal ex”élg:hon of ground water was examined by the HSPCB, Panipat and calculated
on the basis of prescribed formula in OA No.327 of 2018 as per the report dated
26/06/2019 of CPCB in which the concerned District Magistrate has been authorized to
levy the compensation for the illegal withdrawal of ground water.

Whereas, vide letter No.HSPCB/PR/2020/3216 dated 29/01/2020 sent to this office by
the Reglonal Officer, Panipat, whereby the Regional Officer has submitted this office the
details of calculation methodology of levy of Environmental Compensation. The base
year for the calculation has been taken from 15.04.2015 i.e. notification issued by
CGWA for obtaining permission for withdrawal of ground water.

Wf_lereas, the environment compensation is calculated on the basis of above
formula in case of the unit M/s Saraswati Woollen Mills, Sector-40, Panipat
Rs.4,18,080/- and levied on the unit for the illegal drawl of ground water.

Whereas the unit M/s Saraswati Woollen Mill, Sector-40, Panipat is hereby
directed to deposit the amount of Rs.4,18,080/- to the HSPCB, Panipat within 15 days
to avoid further legal action for the said violations.

FACT MAN, Sd [
Vs VY RGOX District Magistrate-cum-
(=) %r \¢ Prescribed Authority as
” A v ey per report of CPCB dated
\ e, 7 29/06/2019, Panipat

(SN

Endst.No. (N? / H@ Dated 20/ 2 /Qc»lo

A copy of the above is forwarded to the following for information & further

necessary action, please. |
- The Regional Officer, HSPCB, Panipat
2. The Regional Director, Central Ground Water Board, North West Region, Plot
No.3A, Sector-27B, Chandigarh.
3. M Saraswati Woollen Mils, Sector-40, Panipat through Sh. Pankaj Bansal,

Partner, Mob.99910-00051

)0
District Magistrate-cum-
Prescribed Authority as
per report of CPCB dated
) 29/06/2019, Panipat

Scanned with CamScanner
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ORDER

1()/10/2\/(;/hereas. Hon'ble National Green Tribunal (NGT) has issued directions on
‘;t&le b :9 in the Matter of OA No.621/2018 titled as Resident Welfare Associations /s
vatl laryana o impose Environment Compensation for the llegal di wl of ground
WAET & closure action by sealing the borewell of these units shall be taken by CGWA

and the action taken may also include compensation recovered by the State PCB for
the illegal graw of ground water,

» Whereas the matter regarding levy of compeisation on the units involving in
legal extraction of ground water was examined by the HSPCB, Panipat and calculated
on the basjs of prescribed formula in OA No.327 of 2018 as per the report dated
26/06/2019 of CPCB in which the concerned District Magistrate has been authorized to
levy the compensation for the illegal withdrawal of ground water.

~ Whereas, vide letter No.HSPCB/PR/2020/3216 dated 29/01/2020 sent to this
office by the Regional Officer, Panipat, whereby the Regional Officer has ubmitted this
office the details of calculation methodology of levy of Environmental Compensation
The base year for the calculation has been taken from 15.04.2015 i.e. notification
Issued by CGWA for obtaining permission for withdrawal of ground water.

Whereas, the environment compensation is calculated on the basis of above
formula in case of the unit M/s Sawan K Motors Pvt. Ltd. (in the premises of M/s Jyoti

Spinning Mills), Sector-18. Panipat Rs.8,76,720/- and levied on the unit for the illegal
drawl of ground water.

Whereas the unit M/s Sawan K Motors Pvt. Ltd. (in the premises of M/s Jyoti
Spinning  Mills), Sector-18. Panipat is hereby directed to deposit the amount of

Rs 8.76.720/- to the HSPCB, Panipat within 15 days to avoid further lega: action for the
sald vioiations.

/ -

District 5f\jl{agistrate-cum-
_ Prescribed Authority as

i J per report of CPCB dated

vt 29/06/2019, Panipat

Endst No UU7/ME B 1 Dated 94/2/302 o

A copy of the above is forwarded to the following for information & further
necessary action, please,

1. The Regional Officer, HSPCB, Panipat
2 The Regional Director, Central Ground Water Board, North West Region, Plot

No.3A, Sector-27B, Chandigarh.
/ M/s Sawan K Motors Pvt. Ltd. (in the premises of M/s Jyoti Spinning Mills),
Sector-18, Panipat through Sh. Bhanu khetrapai, Partner 9812038855.

9
\ District agistrate-cum-

Prescribed Authority as
K’_/ per report of CPCB dated
\\Q/ / 29/06/2019, Panipat
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""“f»v.: bre. 502)
ORDER

/10/:;/(\)/h9r.eas, Hon'ble National Green Tribunal (NGT) has issued directions o
1‘0 19 in the matter of OA No 621/2018 titled as Resident Wellare Associations /s
state of Haryana to impose Environment Compensation for the illegal drawl of ground
Wate{h& Closure action by sealing the borewell of thess units shall be taken by COGYIE
il"d, € action taken may also include compensation recovered by the State PO for
the i1€gal drawl of ground water.

| Whereas the matter regarding levy of compensation on the units involsing in
illegal extraction of ground water was examined by the HSPCE, Panipat and caloulated
on e basis of prescribed formula in OA No0.327 of 2018 as per the report dated
26/06/2019 of CPCB in which the concerned District Magistrate has beer. authorized to
levy the compensation for the illegal withdrawal of ground water.

Whereas, vide letter No.HSPCB/PR/2020/3216 dated 29/01/2020 sent o this
office by the Regional Officer, Panipat, whereby the Regional Officer has submitted this
office the details of calculation methodology of levy of Environmental Compensation
he base year for the calculation has been taken from 15.04.2015 ie notfication
issued by CGWA for obtaining permission for withdrawal of ground water.

Whereas, the environment compensation is calculated on the basis of aboye
tormula in case of the unit M/s Sawan K Motors Pvt. Ltd. (in the premises of M/s Jycti
Spinning Mills), Sector-18, Panipat Rs.69,680/- and levied on the unit for the illegal
drawl of ground water.

Whereas the unit M/s Sawan K Motors Pvt. Ltd. (in the premises of /s Jyot
Spinning Mills), Sector-18, Panipat is hereby directed to deposit the amount of
Rs.69,630/- to the HSPCB, Panigat within 15 days to avoid further legal action for the
said violations.

. o
o =
P\ H"r\(—'/f < {/

’/J.,F / Sij, ¢ /,, \ District f-/lagl/sﬁate-cum
(; .f_,g,/ vk Prescribed Authority as
=) ey /m) per report of CPCE dated
\ st [
Rl il 29/06/2019, Panipat
HB ~—
Endst.No. u L{X '?q;\;»,p;‘-‘_; Z Dated 2(/?/)02 o

A copy of the above is forwarded to the following for information & further
necessary action, please.
" The Regional Officer, HSPCB, Panipat
2. The Regional Director, Central Ground Water Board, North West Region. Plot
No.3A, Sector-27B, Chandigarh.
3 M/s Sawan K Motors Pvt. Ltd. (in the premises of M/s Jyoti Spinning Mills)
Sector-18, Panipat through Sh. Bhanu khetrapal, Partner 9812038855

\ District r% Jistrate-cum-
\? Prescribed ~Authority  as
) ’// per report of CPCB dated

' 29/06/2019, Panipat
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: M/s Sawan K Mortors v Ltel,
' Near Radha Snanu Satsang Bhawan,
*Sc'-l.‘? Heda, GT Road Karnal Side Panipat .
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o i License U/S 331 Or
R Haryana Muunicipal Corporation Act 1994 \‘

R
" Liconse No. MGP/TL 145 /2019-20

Dated:s_2-11-19 ‘ l

Reference your application dated 0471172019 regarding license U/S 331 of Haryana

\ - »
Mumaipa! Carporation Act 1994 for Car Agency . Your application has been considered and
hicense for Automobiles Showroom {5 granted on the followlng terms and cond:tions:-

1 (cense shall be valid for the year 2015-20 .e upto 31/03/2020
Licensee shall obitarn N.O C fror: Fire Statien Otficer before commencing uperatiuns

Lirense is for Car Agency and it shall not in any way e considered as regulanizanen

Y

al bun!dmg/czmng-.* of land use ofpremises.
Licensee shall have to lollow LETINS and condhlons of License mentionad ov,,r\ﬁ[

. o z
and rules/regulat:on ol other Govt dcn.\nmLms or Municipal Corporatlorn, Panipat

- gseed from time to-ume.
§ Municipal Corporation, Panipat shall have the rlght to revokc/\ﬂthdr.m- the license

P
| without assigning “”V reason wwuiatlnn of Act, or*breach of term and condmon is
proval of the Building Plan & CLU

found at any stage.
'r

| ; the
6 Licensee shall be respansible (0 obtalning g

frum the campetent authority. L
y | hhﬂi \\ ﬂuc
M Aiapal Corporation,

Panipal. \

/.

Sign. Ol Licenso Holder
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